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12.27 hrs. Centre in Ayurveda Rules, the
" members of Lok Sabha do proceed
ELECTIONS TO COMMITTEES to elect, in such manner as the
Speaker may direct, one member
InpiAN CENTRAL ToBAccO COMMITTEE from among themselves to serve as
The Minister of State in the Minis- a member of the Governing Body
try of Food and Agriculture (Dr. Ram of the Post-Graduate Training
Subhag Singh): Centre in Ayurveda”,
mCJrrl bel'mlf of Shri S. K. Patil, I beg Shri Prabhat Kar (H ly): M
e 1 put a question, Sir? When an hen.
“That in pursuance of clause Minister is present, is it fair that a
(7-9) of paragraph 3 of the late Deputy Minister should speak on his
Department of Education, Health behalf?
and Lands Resolution No. F. 40-26/ My, Spesker: It is better, if the

44-A dated the 10th April, 1945, as
amended by Ministry of Food and
Agriculture Resolutions Nos. F. 12-
41;53-Com. II and G-1989|58-Com.
II;IV. dated the 22nd January,

Minister is present, that she does it
herself. But, we have to train our
young men also. Perbaps, sometimes,
it may be allowed.

1955 and 5th March, 1960, respecti-
vely, the Members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may direct, two
Members from among themselves,
to serve as Members of the Indian
Central Tobacco Committee.”

Mr. Speaker: The question is:

“That in pursuance of clause
(7-9) of paragraph 3 of the late
Department of Education, Health
and Lands Resolution No. F. 40-
26|44-A, dated the 10th April, 1945,
as amended by the Ministry. of
Food and Agriculture Resolutions
Nos. F. 12-41/53. Com. II and 6-
198 /58-Com. II/IV, dated the 22nd
January, 1955 and 5th March, 1960,
respectively, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves, to serve as members of the

Indian Central Tobacco Committee.”

The motion was adopted.

GoOVvERNMENT Bopy ofF THE Post-

GRADUATE TrRAINING CENTRE IN

The gquestion is:

“That in pursuance of Rules 4(7)
of the Post-Graduate Training
Centre in Ayurveda Rules, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, one member
from among themselves to serve
as a member of the Governing
Body of the Post-Graduate Train-
ing Centre in Ayurveda.’

The motion was adopted,
Mr. Speaker: It is a fact that when
a Minister is present, it does not look
nice that another Minister should
get up and say on behalf of so and so.
When the Minister himself or herself
ig present, he or she should take it
up.
Apvisory CounciL of TEE DErm
DEVELOPMENT AUTHORITY
The Minister of Health (Dr. Sushila
Nayar): I beg to move:
“That in pursurance of sub-sec-
tion (2)(h) of section 5 of the

AYURVEDA Delhi Development Act, 1957, the

The Deputy Minister in the Ministry members of Lok Sabha do proceed
of Health (;,]Ilﬂ D. S. Raju): On be- to elect, in such manner as the
behalf of Dr. Sushila Nayar, I beg to Speaker may direct, two members

from among themselves to serve as
members of the Advisary Council

“That in pursuance of Rule 4(7) of the Delhi Development Autho-
of the Post-Graduate  Training rity.”

move:



5005 Demands
Mr, Speaker: The question is:

“That in pursuance of sub-sec-
tion (2) (h) of section 5 of the
Delhi Development Act, 1957 the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselveg to serve
as members of the Advisory Coun-
cil of the Delhi Development
Authority.”

The motion was adopted.

1229 hrs.
DEMANDS FOR GRANTS®*—contd.

Mmistay OF StEEL AND Heavy INDUS-
TRIES

Mr. Speaker: We shall take up Dis-
<ussion and Voting on the Demands
for Grants under the control of the
Ministry of Steel and Heavy Industries.
Members who want to move cut
‘motions may give the list within the
next fifteen minutes here on the Table.
The ordinary time limit is also known
to every hon. Member. Shri Daji

Demanp No. 86—Mmvistey oF STEEL
AnD Heavy [NDUSTRIES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,30,000 including the sum
already voted on account be grant-
ed to the President to defray the
<harges which will come in course
of payment during the year ending
the 31st day of March, 1863 in
respect of ‘Ministry of Steel and
Heavy Industries’.”

Demanpy No, 87—Omner Revenuve Ex-
PENDITURE OF THE MINISTRY OF StEEL
Anp Heavy INpustries.

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 38,90,55,000 including the sum

VAISAKHA 27, 1884 (SAKA)

already voted on account be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March 1963
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Steel
and Heavy Industries'.”

Demane No. 135—Carrrar Ovutiay
oF THE MINISTRY OF STEEL AND
Heavy INpusTRIES

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 955743000 including the sum
already voted on account be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1963 in res-
pect of ‘Capita] Outlay of the Min-
try of Steel and Heavy Industries’.”

Shri Daji (Indore): Sir, we are dis-
cussing the Demands of this very im-
portant Ministry and as was pointed
out yesterday, together with Mines
and Fuel, these constitute the strate-
gic heights of our development pro-
grammes for the future.

Last year, there was a controversy
whether the Third Five Year Plan
target of 10 million tons was over-
ambitious or not. After a year or so
of controversy, it came to be recog-
nised that that was, in fact not over-
ambitious, but an under.estimation of
the immediate requirements that we
would be requiring towards the end
of the Third Five Year Plan. In
fact, further studies in the matter
have shown that even when we shall
be able to achieve a production of 50
to 60 million tons some years hence,
we shall be only covering one-third
of our requirements as a big Power.
Therefore, last year, the House dis-
cussed and rung down the curtain on
the controversy. At that time, the
Government was taking a strong

*Moved with the recommendation of the President.



